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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Forty-
Seventh Report (17th Lok Sabha) of the Committee on Government Assurances.

&~ The Committee on Government Assurances (2020-2021) at their sitting held on 19
January, 2021 inter-alia considered Memorandum Nos. 28 to 47 containing requests received
from various Ministries/Departments for dropping of 23 pending Assurances and decided to
pursue 18 Assurances.

3. At their sitting held on 29 July, 2021, the Committee on Government Assurances (2020-
2021) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.
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REPORT

While replying to Questions in the House or during discussions on Bills, Resojutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take actioﬁ or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground olr
the other, it is required to request the Committee on Government Assurances to drop the

Assurance and such requests are considered by the Committee on rherits and decisions taken

to drop an Assurance or-otherwise.

2. The Committee on Government Assurances (2020-2021) considered Twenty
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 23 pending Assurances at their sitting held on 19 January, 2021.

3 After having considered the requests of the Ministries/Departments, the Committee

are not convinced with the reasons furnished for dropping of the following 18 Assurances:-

Sl. SQ/USQ No. & Date Ministry Subject
No. ,
£, USQ No. 2734 Youth Affairs & Sports Rajiv Gandhi National Institute
dated 27.12.2018 (Department of Youth of Youth Development
" Affairs) (Appendix — II)
2. | USQ No. 1587 Environment, Forest and | Implementation of Forest Policy
dated 25.07.2017 Climate Change (Appendix — III)
2 USQ No. 2799 ' Youth Affairs & Sports National Sports Policy/Code- ]
 dated 05.12.2019 (Department of Sports) | 2011 |
il ) . B (Appendix-1v) ;
4. 1 (i) SQ No. 67 Health and Family (1) Review of CGHS Scheme l
' dated 12.11.2010 ' Welfare
‘ | (Department of Health & | (ii) Health Insurance Scheme |
(i) USQ No. 3205 Family Welfare) for CGHS Beneficiaries '
| dated 12.07.2019 |
[ — il Bt el .

T



Sl. SQ/USQ No. & Date Ministry Subject
No.
(i) USQ No. 972 (iii) Health Insurance for CGHS
dated 29.04.2016 Pensioners
. (Appendix — V)
5. (i) USQ No. 6641 Housing and Urban (i) Land for Netaji Memorial
dated 06.05.2015 Affairs
(i) USQ No. 4129 (ii) Memorial of Netaji
dated 23.12.2015 (Appendix ~ VI)
6. SQ No. 150 Jal Shakti Drinking Water Proposals
dated 28.12.2017 (Department of Drinking | (Appendix — VII)
: Water and Sanitation) _
7. SQ No. 164 ‘Rural Development Wasteland Development
dated 11.08.2011 (Department of Land Programme
(Supplementary by Shri | Resources) (Appendix — VIII)
Hukmdev Narayan ' :
Yadav, M.P.) A
8. |SQNo. 164 Railways Maintenance under Northern:
dated 03.07.2019 Railway Facility
(Supplementary by (Appendix — IX)
Shri Mohanbhai
Kalyanjibhai Kundariya,
M.P.) ‘ .
0. USQ No. 864 Railways Rail Projects in Andhra Pradesh
dated 26.06.2019 (Appendix — X)
10. 1 USQ No. 2844 Railways Mumbai Suburban Railway
dated 10.07.2019 System
(Appendix — XI)
11. | USQ No. 1831 Railways Palakkad Coach Factory
dated 26.07.2017 A (Appendix — XII)
12. | USQ No. 2489 Railways Job in Lieu of Land Acquired for
; dated 06.02.2014 Railway Lines
. i (Appendix — XIII)
i 13. 1 USQ No. 3208 Defence Fighter Planes
| | dated 14.03.2018 (Department of Defence) | (Appendix — XIV)
14 ' USQ No. 1927 Commerce and Industry | Ordinance for Restricting !
| ' dated 31.07.2015 (Department of Extension of Tea Garden |
| i | Commerce) (Appendix — XV) i
{ 15. 1 USQ No. 1477 | Jal Shakti Par-Tapi-Narmada Rivers Link !
 dated 26.07.2018 | (Department of Water (Appendix — XVI) |

| Resources, RD & GR)

|

2

At
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4. The details of the Assurances arising out of the replies and fhe reason(s) advanced by
the Ministries/Departments for dropping of the above mentioned 18 Assurances are given in
Appendices -1I to XVI. |

5. The Minutes of the sitting of the Committee dated 19 January, 2021, whereunder the
requests for dropping of the Assurances were considered, are given in Appendix- XVIL. |
6. The Committee desire that the Government should take note of the Observations of

the Committee, as contained in Annexure-II of Appéndix—XVII and take appropriate action for

the implementation of the Assurances expeditiously.
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Appendix- 1

COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)

_regarding dropping of Assurances and considered by the Committee on 19 January, 2021

Statement showing summary of requests received from various Ministries/Departments

Si. | Memo | Question/Discussi | Ministry Department Brief Subject
No. | No. on References
_1_ 28 USQ No. 2498 Agriculture and | Department of Corruption in Coconut |
dated 09.07.2019 Farmers Welfare | Agriculture, Development Board
Cooperation and
Farmers Welfare
2 29 usQ No. 2734 Youth Affairs & | Department of Rajiv Gandhi National
.| dated 27.12.2018 | Sports Youth Affairs Institute of Youth
‘ : Development
3 30 USQ No. 1587 Environment, Implementation of
dated 25.07.2017 Forest and Forest Policy
Climate Change
4 3 USQ No. 2799 Youth Affairs & | Department of National Sports —
dated 05.12.2019 Sports Sports Policy/Code-2011
5 |RE (i) SQ No. 67 Health and Department of | (i) Review of CGHS
dated 12.11.2010 | Family Welfare | Health & Family Scheme
Welfare
(i) USQ No. 3205 (ii) Health Tnsurar
urance
dated 12.07.2019 Scheme for CGHS
Beneficiaries
(jii) USQ No. 972 (iii) Health Insurance
dated 29.04.2016 for CGHS Pensioners
6 33 (i) USQ No. 6641 Housing and | (i) Land for Netaji
dated 06.05.2015 Urban Affairs | Memorial
(if) USQ No. 4129 | (ii) Memorial of Netaji
| | dated 23.12.2015
| - e 3
7 |34 | SQ No. 150 ' Jal Shakti Department of Drinking Water
| . dated 28.12.2017 . Drinking Water | Proposals

. and Sanitation
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' dated 31.07.2015

Industry

! Commerce

%7. | Memo | Question/Discussi | Ministry Department Brief Subject

No. | No. on References

8 35 SQ No. 164 Rural Department of Wasteland

- dated 11.08.2011 Development Land Resources Development
" (Supplementary by | Programme
Shri Hukmdev
Narayan Yadav,
M.P.)

9 36 SQ No. 164 Railways Maintenance under
dated 03.07.2019 Northern Railway
(Supplementary by Facility
Shri Mohanbbhai
Kalyanjibhai
Kundariya,

M.P.)

10 |37 USQ No. 4533 Minority Affairs Hostel Facilities to
dated 14.12.2016 Poor Students

11 |38 SQ No. 367 Agriculture and | Department of Seeds Bill
dated 28.03.2017 Farmers Welfare | Agriculture,

' Cooperation and
Farmers Welfare

12 |39 USQ No. 864 Railways Rail Projects in
dated 26.06.2019 Andhra Pradesh

13 |40 USQ No. 2844 Railways Mumbai Suburban,

' dated 10.07.2019 Railway System

14 |41 USQ No. 570 Railways New Railway Lines
dated 27.04.2016 and Doubling of Rail

Lines
15 |42 USQ No. 1831 Railways - Palakkad Coach
dated 26.07.2017 Factory

16 |43 | USQ No. 2489 - Railways Job in Lieu of Land

! - dated 06.02.2014 ; Acquired for Railway

3 ! Lines
: ! |
17 | 44 ’ USQ No. 3208 ' Defence Department of | Fighter Planes

| | dated 14.03.2018 Defence '

45 | USQ No. 1927 Commerce and | Department of Ordinance for

Restricting Extension
of Tea Garden

)




Question/Discussi

dated 15.12.2014

%Y. | Memo Ministry Department Brief Subject
M. | No. on References
19 |46 USQ No. 1477 Jal Shakti Department of Par-Tapi-Narmada
! dated 26.07.2018 Water Resources, | Rivers Link
RD & GR
20 |47 USQ No. 3528 Railways Contract of IRCTC

with Travel Agency
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LOK SABHA SECRETARIAT ~ /Yoperele I
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 2-3

Sdabject: Request for dropping of Assurance given in reply to Unstarred
Question No. 2734 dated 27.12.2018 regarding “Raijiv Gandhi
National Institute of Youth Development”.

On 27 December, 2018, Shri Bharathi Mohan R.K. and various other
M.P.s, addressed am Unstarred Question No. 2734 to the Minister of Youth
Affairs and Sports. The text of the Question along with the reply of the
Minister is as given in the Annexure. ol

2. The reply to the Question was treated as an Assurance by the
Lommittee and required to be implemented by the Ministry of Youth Affairs
and Sports within three months from the date of the reply but the Assurance
is yet to be implemented. '

3. In this regard, the Ministry of Youth Affairs and Sports (Department of
Youth Affairs) -vide O.M.No. H-11012/4/2019-RGNIYD dated 10 September,
2020 have stated as under:-

R

"In respect of the above Assurance, it is stated that as far as the
appointment of Vice-Chairperson of Executive Council (EC) of RGNIYD Is
concerned, a number of applications were received by Ministry and some
applications were aiso received by Minister's office directly but none of
the candidates was found suitable. Vice Chairperson is a member of
Executive Council, RGNIYD and participates in meetings of Executive
Council of RGNIYD. Vice-Chairperson does not participate in day-to day .
affairs of RGNIYD. It is further stated that the nomination for the post of .
Vice-Chairperson is made by the Visitor, i.e. the President of India, on
the recommendations of MoS(I/C), as such the Ministry is unable to
furnish the timeline by which the Assurance could be fulfilled".

4.  In view of the above, the Ministry, with the approval of the Minister of
State (Independent Charge) for Youth Affairs and Sports, have requested the
Committee to drop the Assurance.

The Committee may consider.
DatED:- 14 \o \\2,02,)

New DELHI

|“



Prnexvve

| GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF YOUTH AFFAIRS)

LOK SABHA

- UNSTARRED QUESTION NO. 2734.
TO BE ANSWERED ON 27/12/2018

Rajiv Gandhi National Institute of Youth Development

2734: SHRI BHARATHI MOHAN R.K.: |
SHRI PR. SENTHIL NATHAN:
SHRIMATI VANAROJA R.:
SHRIMATI V. SATHYA BAMA:

4
- >

Will the Minister of YOUTH AFFAIRS AND SPORTS be pléased to state:

(a) whether the Government has pl;ovided' financial support and lnfrastfucture

- facilities to the Rajiv Gandhi National Institute of Youth Development
(RGNIYD) in Sriperumbudur, Tamil Nadu; o :

' (b) If so, the details thereof and the funds allocated to RGNIYD duringl each of
~ the last four years; and ' o C

(c) the details of steps taken/being taken by the Government to fill u
vacant posts in RGNIYD including that of the Vice-Chairman?

p the

ANSWER

. THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR
' YOUTH AFFAIRS & SPORTS o
{COL. RAJYAVARDHAN RATHORE(RETD.)}

(a) Yes Madam, RGNIYD is getting budgetary support from Gov‘ernment'of
India in the form of Grant-in-Aid.

(b) The funds ailocated to RGNIYD in the last four years are as follows:-

Year Rs. in Crore

2014-15 21.70 -

2015-16 : 23.00

2015-17 36.00

2017-18 36.00
(c) The Ministry is looking for appropriate candidate for the post of Director
and Vice Chairman. \ ' . =

\

weiek

&
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LOK SABHA SECRETARIAT  Spberlv Tl
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 30

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 1587 dated 25.07.2017 regarding “Implementation of Forest
Policy”

On 25 July, 2017, Shri Lallu Singh, M.P., addressed an Unstarred
Question No. 1587 to the Minister of Environment, Forest and Climate Change.

The text of the Question along with the reply of the Minister is as given in the
Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Environment,

Forest and Climate Change within three months from the date of the reply but
the Assurance is yet to be implemented.

3.  The Ministry of Environment, Forest and Climéte Change vide OM F.
No.6-39/2017-FP dated 14, November 2017 had requested to drop the
Assurance on the following grounds:- -

“The. draft Natlonal Forest Policy/New Forest Policy is not ready and on
the basis of precedence five similar cases where the Assurance was
later on considered dropped by Rajya Sabha Secretariat, the Committee
on Government Assurances, Lok Sabha Secretariat is requested that the
instant Assurance given in reply to USQ -No. 1587 dated 25.07.2017

may also be considered that this may kindly not to be treated as
Assurance."

4.  The above request for dropping the Assurance was not acceded to by
the Committee at their sitting held on 04 December, 2019. The Committee
accordingly presented their Sixth Report (17th Lok Sabha) on 20 Septentber,

2020. The Committee desire that the Ministry must actlvely pursue the matter
and expedite the fulfillment of the: ‘Assurance.

5. However, the Ministry of Environment, Forest and Climate Change vide |
O.M. F. No.6-39/2017-FP dated 18, September 2020 have stated as undef:-

"The Ministry of Environment, Forest and Climate Change has already
submitted final Note for the Cabinet for consideration and approval of

National Forest Policy, 2020. The matter is under active consideration in
the Cabinet Secretariat.”

6.  In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Environment, Forest and Climate Change, have again
requested the Committee to drop the Assurance.

The Committee may re-consider.
Dated:- 54\0\\2°2—\
New Delhi



1587. SHRI LALLU SINGH:

state:
(3
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OIH
GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

*

LOK SABHA
UNSTARRED QUESTION NO. 1587
TO BE ANSWERED ON 25.07.2017
Implementation of Forest Policy

\
—— >

- Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to

whether a recommendation has been made in a report submitted to the Government for
implementation of Forest Policy; S - L

if s, the acreage of the land recommended to be included as forest land under the policy;
whether the decision has so far been taken to implement the said policy; -

- if so, the facts in this regard; and

the time by which the said policy is likely to be implemented?

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. HARSH VARDHAN)

(a)to (¢) The Ministry of Environment, Forest and Climate Change is not aware of any such

report regarding implementation of Forest Policy. However, In@Mest
‘Management (IIFM), Bhopal under the Ministry of Environment, Forest and Climate

 Change (MoEF&CC) was asked to_prepare a draft National Forest Egljcyw:
. IIFM has submitted the draft pcﬁé‘pd-ofm'wmisg of Environment, Forest_
and Climate Change has not finalized the new National Forest Policy.” '

—_—

® % ok ok
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LOK SABHA SECRETARIAT — Appewelic “Ji2
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 3\

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 2799 dated 05.12.2018 regarding “National Sports
Policy/Code-2011",

On 05 December, 2019, Shri N.Reddeppa and various other M.Ps.,
addressed an Unstarred Question No. 2799 to the Minister of Youth Affairs -

and Sports. The text of the Question along with the reply of the Minister is as
given in the Annexure.

‘2. The reply to the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Youth Affairs
and Sports within three months from the date of the reply but the Assurance
is yet to be implemented.

3. In this regard, the Ministry of Youth Affairs and Sports (Department of

Sports) vide O.M.F.No. H- 11016-24/2019- SP-III dated 08 October, 2020 have
stated as under:-

“In 2017, a committee was constituted to study the existing sports
governance framework in the country, recent developments related to -
sports governance, international best practices, etc. and to make
recommendations. The committee recommended a Draft National Code
for Good Governance In Sports, 2017.

This Deptt. vide order dated 26.11.2019 constituted a committee to

review the Draft National Code for Good Governance in Sports, 2017 &

suggest measures so that there is a sync between the Government &all

stakeholders and a balance is struck between the autonomy of NSFs vis-
a-vis the need for transparency and accountability.

In this regard it is informed that the Delhi High Court wde its order
dated 06.12.2019 has stayed the above mentioned order dated
26.11.2019 vide which this -Committee was constituted to review the
Draft National Code for Good Governance in Sports, 2017. Therefore, it
is difficult to indicate any timeline by which decision will be taken on the
recommendations of the Committee.”

4. In view of the above, the Ministry, with the approval of the Minister of
State for Youth Affairs and Sports (I/C), have requested the Committee to

- drop the Assurance.

The Committee may consider.
DATED:- |4 (o \ lznz\

NEw DELHI

)y






Ahnexure
Government of India
Ministry of Youth Affairs & Sports
Department of Sports

LOK SABHA
"UNSTARRED QUESTION NO. 2799
TO BE ANSWERD ON 05.12.2019

National Sports Policy/Code-2011

2799. SHRI N. REDDEPPA:
SHRIMATI VANGA
GEETHA VISWANATH:
SHRIMATI RAKSHA
NIKHIL KHADSE:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state: : ' ' .

(a) whether the Government is not sanctioning funds to those sports

academies and organisations that are violating National Sports
Policy/Code2011;

(b) If so, the details thereof, State-wise including Andhra Pradesh;
and

(c) whether the Government has proposed and asked for a feedback
from Indian Olympic Association for the draft National Sports Code
drafted in 2017 for administrative reforms and if so, the details

thereof?

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE)
FOR YOUTH AFFAIRS AND SPORTS
[SHR! KIREN RIJIJU]
(a) & (b} All the National Sports Federations (NSFs) and the indian
Olympic Association (IOA) are required to adopt the provisions of
the National Sports Development Code of India, 2011 (NSDCI).
Academies and State level sports bodies, including that of Andhra
Pradesh, do not fall under the purview of NSPCL. To be eligibie for
Iz =



assIStahce under the Scheme of Assistance to NSFs, all the NSFs
must maintain their recognized status with the Department of

Sports.

(C) Comments / suggestions have been sought from the Indian
Olympic Association and various recognized NSFs, as being
stakeholders, on the draft National Code for Good Governance in

Sports, 2017. Subsequ_ent_ly,(a_m’Expert Committee head_ed by é

~ retired Judge of Supreme Court of India has been constituted to

—

hold consultations with stakeholders and give its recomme‘nd‘ati:'lj.

e % ok k ok
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LOK SABHA SECRETARIAT - '

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 32
Subject: Request for dropping of Assurances given in replies to:-

(0 Starred Question No. 67 dated 12.11.2010 regarding "Review of CGHS:
Scheme."” (Annexure-I).

(Vii) Unstarred Question No. 3205 dated 12.07.2019 regarding "Health Insurance
Scheme for CGHS Beneficiaries.” (Annexure-II). :

(i)  Unstarred Question No. 972 dated 29.04.2016 regarding "Health Insurance
for CGHS Pensioners." (Annexure-III). ' '

The above mentioned Starred Question at SI. No. (i) was asked by Shri C.
Rajendran, M.P. and the Unstarred Question at Sl. No. (ii) was asked by Shri K.
Navaskani, M.P., to the Minister of Health and Family Welfare, However, the

‘Unstarred Question at SI. No. (iii) was asked by Shri P.C, Mohan, M.P., to the

Minister of Finance. The Assurance given in reply to Unstarred Question at Sl. (jii)
was later on transferred to the Ministry of Health and Family Welfare. The contents

of the Questions along' with the replies of the Minister are as given in Annexures [to
I11.

SgEESRG replieé to the Questions were treated as Assurances and required to be

implemented by the Ministry of Health and Family Welfare (Department of Health
and Family Welfare) within three months of the date of the reply but the Assurances
are yet to be implémented. | '

3.  The Ministry of Health & Family Welfare (Department of Health & Family
Welfare) vide O.M. No. H-11016/92/2010-CGHS (P) dated 25.08.2015 had requested
to drop the Assurances given in reply to SQ No. 67 dated 12.11.2010 mentioned at

SI. No. (i) above and another Lok Sabha Question i.e. USQ 4277 dated 23.04.2008
on the following grounds:— :

"That the Central Government Employees & Pensioners Health Insurance
Scheme (CGEPHIS) has fot been finalized so far. It is difficult to prescribe a

time-limit by which the proposed Insurance Scheme for Central Government
Employees will be implemented."

4. Further, the Ministry of Health & Family Welfare (Department of Health & Family
Welfare) vide O.M. F. No. H. 11017/13/2015-CGHS(P) dated 12.04.2016 had also

/%

|“



requested to drop the two Assurances mentioned in Para 3 above on the following
-grounds:—

"That the EFC note on Central Government Employees & Pensioners Health
Insurance Scheme (CGEPHIS) was circulated to the concerned Ministries/
Departments. The comments have been received from some Ministries and

Departments. Response from some Ministries is still awaited the process will
take some more time."

-

5, The above reques‘_cs for dropping the Assurances was considered by the
Committee at their sitting held on 09 March, 2017 and it was decided not to drop
the two Assurances. The Committee accordingly presented their 64th report (16th

Lok Sabha) on 10 August, 2017. The Committee, recommended that the Ministry ~~

- should pursued the matter with Ministries concerned and take necessary steps to
lmplement the Assurances without further delay.

6. However, Assurance given in reply to USQ 4277 datedr 23.04.2008 was.
subsequently, dropped by the Committee at their sitting held on 11 August 2020
during review of pending Assurances of the 14‘“ Lok Sabha.

7. The Ministry of Health & Family Welfare (Department of Health & Family
Welfare) vide OM File No. H.11016/20/2016-CGHS (P) dated 20 December, 2018
had also requested to drop the Assurance given in reply to USQ No. 972 dated
29.04.2016 mentioned at SI. No. (iii) above on the following grounds:-

“Final EFC memo regarding finalization of the Central Government Employees
8 Pensioners. Health Insurance Scheme (CGEPHIS) has been sent for .
appraisal of the Expenditure Finance Committee. It is pertinent to mention
here that it has also been decided that the subject matter of Central
Government Employees & Pensioners Health Insurance Scheme (CGEPHIS)
may be put up on Ministries' website of CGHS for inviting the comments of
stakeholder on the proposal. As such, it will take time to fulfill the above
Assurance." "

8  The above request for dropping the Assurance was considered by the

" Committee at their sitting held on 24 January, 2020 and it was decided not to drop
the Assurance. The Committee accordingly presented their 12th report (17th Lok
Sabha) on 23rd September, 2020. The Committee observed that the Assurance
should be brought to its logical end and hence they directed the Ministry to pursue
the matter vigorously and apprise them of the initiatives taken and progress made
in the matter. \5



9.

However, the Ministry of Health & Family Welfare (Departrﬁent of Health &

Family Welfare) vide OM File No. H.11012/01/2020-EHS dated 19 November, 2020
have stated as under:- .

10.

"The 3 Parliamentary Assurances are pending due to finalization of the
proposed Central Government Employees and Pensioners’ Health Insurance
Scheme (CGEPHIS). The final EFC Memorandum regarding finalization of the
scheme has been sent to Department of Expenditure, Ministry of Finance for
appraisal of the Expenditure Finance Committee in 2017. Subsequently,
reminders have also been issued to Department of Expenditure in 2018 and
2019. It is difficult to prescribe a time limit by which the proposed Insurance
Scheme will be finalized and implemented. Citing the above difficulty in
finalization of CGEPHIS, this Ministry had requested the Committee on
Government Assurances, Lok Sabha to drop the Assurance in respect of Lok
Sabha Unstarred Question No. 4277 dated 23.04.2008, which was also
pending due to finalization of CGEPHIS. Considering the request of this
Ministry, Committee on' Government Assurances, Lok Sabha (2019-2020) in
its meeting held on 11.08.2020 has dropped the said Assurance."

In view of the above, the Ministry, with the appi’oval of the Minister of State

for Health and Family Welfare, have again requested the Committee to drop all the
above mentioned three Assurances. ; :

The Committee may re-consider.

New Delhi:

Dated: 1401|252






Anneruve-T

GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
DEPARTMENT OF HEALTH AND FAMILY WELFAREK

LOK SABHA
STARRED QUESTION NQ. 67

TO BE ANSWERED ON 12" NOVEMBER, 2610
REVIEW OF CGHS SCHEME

*§7 SHRI C. RAJENDRAN

Will the Minister of HEAL' EH AND FAMILY WELFARE be
pleased to state:

(a) whether the Central Government Health Scheme (CGHS) has
been reviewed;

(b) if so, the dgtails'therebf:

(c) whether the Government proposes to introduce a new Health
Insurance Scheme for the beneficiaries of CGHS:

(d) if so, the details thereof;

(e) whether Government has invited proposals from the insurance
companies in this regard;

(f) if so, the details thereof; and

(g) the time by which the new scheme if likely to be implemenied
by the Government?

ANSWER
THE MINISTER OF HEALTH AND FAMILY WELFARRE
(SHRI GHULAM NABI AZADD)

(a)to(g): A statement is laid on the Table of the House.

| F






STATEMENT REFERRED TO IN REPLY TO LOK SABHA
STARRED QUESTION NO. 67 FOR 12™ NOVEMEBER, 2610

ooooo

(a)&(b):  The performance of the CGHS is regularly reviewed by the

Government. Some of the recent initiatives are listed below:

M) COmp_ixtérisation: To keep pace With the modém times,

computerisation of CGHS has been completed in almost all

dispensaries in collaboration with the National Informatics Cenire.

As a result of computcrisation, beneﬁts have started accruing in terms

of lesser waiting périod for beneficiaries at the dispensaries, on-line
placement of indents on local chemists, availability of patient profiles,

availability of medicines / drugs usage pattern, wmch will enable the

. CGHS to prepare a realistic list of formulary drugs, removal of

jurisdictional resiriction (as regards the dispensary) for the
beneficiaries, etc.

(2) Introduction of Plastic Cards: -A¢ part of the
computerisation prdcess., it has been decided to issue plastic cards
indi\}idually to each beneficiary of the CGHS. This Will enable
beneficiaries to avail CGHS facility in any city after all dispensaries

in various cities are networked.

(3) Accreditation of hospitals and labs: With a view to providing
better quality treatment to CGHS beneficiaries, it has been decided
| &
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that private hospitals, diagnostic. centers and “labs should hrve

" accreditation with Qua'lit'y“Councll of India. - @

(4) Holding of Claims Adalats:  In order to expedite processing
and settlement of pending medical reimbursement claims, claims
adalats are to be held in each Zonal office of CGHS, Delhi, under the

chairmanship of Additional Directors of the respective zones.

(5) Local Advisory Committees: . - Local . Advisory

Commntee meetings are held in each CGHS dlspensary on second
Saturday of the month, which is attended by the Area Welfare Officer
appointed by the Department of Personnel & Training, representatives
from the pensioners’ asso,ciation, local -chemist to resol_veproblems at

the dispensary level.

(6) Decentralisation and delegation of powers:
Ministries/Departments -have been delegated powers ‘to- handle all

~ gcases of reimbursement claims if no relaxation of rules was mvolved

. -

‘Earlier they had powers to handle requests upto Rupees two lakhs and
beyond that amoum the cases were ref erred to CGHS Mlmstry of
Health & F armly Welfare

(7) insulm Orders have been 1ssued to perml’t issue of

Analogue (Insulin Cartridges) to CGHS beneﬁcmrles

(8) Qutsourcing of cleaning process of dispensaries: As there

was shortage of Class I'V Staff in a large number of dispensaries in
Deihn it was decided to relocate Class IV staff from a few deficient
’dxgpensdrlee to otner deficient dxspensanes To overcome the vacuum
so created in some dispensaries, cleaning work has been outsourced to

a private agency. _ | : 19
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(9) Rate contract for purchase of drugs: Dispensaries in Delhi

have been perm1tted to place indents of commonly prescribed
'medlcmes dlrectly on the manufacturers on rate contract basis, i is
bcmg extended in a phased manner to other cities. The benefit of this ’
arrangement is that dispensaries / CGHS do not have to carry huge

inventory of medicines and indents can be placed on a monthly basis

~ depending on the need.

(10) UTI-TSL ‘has been engaged as the Bill Clearing Ageflcy in
respect of hospital bills pertaining to treatment availed by pensioner
CGHS beneficiaries. UTI — TSL is required to make payments to
hospitals Within ten days of physical receipt of bills from hbspit‘als.

(11) CGHS, in collaboration with M/s Alliance Medicorp (India) Ltd
has set up 2 stand-alone dialysis unit in CGHS dispensary in Sadiq
Nagar, New Delhi. The unit will provide dialysis facility to 21 CGHS

beneficiaries in a day / 6510 cases per annum.

() to (g): The Sixth Central Pay Commission recommended
tl;e introduction of health insurance scheme for Central Government
employees and pensioncrs. It had recommended that for OXIsting
employees and pensioners, the scheme should ‘be available on the
voluntary basis, subject to their paying prescribed contribution. [t
also recommended that the health insurance scheme should be
compulsory for new Government employees who would be joining
service after the introduction of the scheme. Similarly, it had

recommended that new retirees, after the introduction_of the insurance

would be covered under the scheme.

20



The Ccntral Govlcrrirﬁént. Einployees and Pensioners Heah-ﬁé)
Insurance Scheme (CGEPHIS) has not been introduced as yet.
Government of India had floated an Expression of Interest for
studying the feasibility of introducing a Health Insurance Scheme for
Central Government Employees and Pensioners and their dependent
family members all over Iﬁdia On the basis of inputs from the
Insurance compa.mes and mter—departmental consultation, a draft
scheme was prepared and accordmgly a Request For Pr0posal (RFP)
was floated inviting insurance premium quotes from the Insurance

S r—

companies. The rates have been received .in response thereto. _The

pr—

Ministry has not yet taken a final decision in the matter. /



Ahnexure-T

GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
DEPARTMENT OF HEALTH AND FAMILY WELFARE

LOK SABHA
UNSTARRED QUESTION NO. 3205
TO BE ANSWERED ON 12™ JyLY, 2019

HEALTH INSURANCE SCHEME FOR CGHS BENEFICIARIES -

3205. SHRI K. NAVASKANI:
Will the Minister of HEALTH AND FAMiLY WELFARE be pleased to state:

(2) whether the Government proposes to introduce Health Insurance ‘Scheme for Central
Government Health Scheme (CGHS) beneficiaries including for OPD treatment facilities;

(:D) if so, the details thereof; and

(c) if not, the reasons therefor? .

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE '
(SHRI ASHWINI KUMAR CHOUBEY)

(a) to (c): The Sixth Central Pay Commission in its report had recommended the introduction of

a Health Insurance Scheme for central government employees and pensioners and their

dependent family members on pan India basis. Ministry of Health & Family Welfare has framed

the draft health Insurance Scheme. OPD facilities are not.cov: n e proposed scheme,
The draft scheme has been sent to the Department of Expenditure, Government of India, for
- appraisal and approval of the financial feasibility of the scheme. ; _

----------------------
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Annexurce — (1

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES

LOK SABHA
UNSTARRED QUESTION NO. 972 :
TO BE ANSWERED ON 2gth April, 2016/Vaisakha 9, 1938 (Saka)
Health Insurance for CGHS Pensioners

972. SHRI P.C. MOHAN: |

Will the Minister of FINANCE be pleased to state:

(@)  whether the Government has any proposal fo launch a.new scheme of health
: insurance to Central Government Employees and pensioners;

(b)  if so, the details thereof and the benefits likely to be available to the pensioners;
- and '

(¢)  the time by which the new scheme is likely to be launched in this regard?

ANSWER

‘THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA)

(a) to (c): Ministry of Health and Family Welﬁfgrfe, has informed that an insurance scheme /
for the Central Government Employees and Pensioners is under their consideration, /

The salient features of Central Government Employees and Pensioners Health
Insurance Scheme (CGEPHIS) and the main features proposed are as under:

i.  Optional for serving and retired Central govt. Employees including future retirees,
ii.  Compulsory for new recruits.

iii. ~ Covers all the members of family as per CGHS norms.
iv.  Suminsured Rs. 5 lakh per year on a family floater basis.
v.  All pre-existing diseases covered from the day one.
vi.  Pre and post hospitalization benefits available.
vii.  Maternity benefit upto two living children.

viii.  Payment of fixed medical allowance (FMA) for meeting OPD needs.
ix.  Cashless treatment facility.

X.  Gowt. to subsidize the payment of premium
xi. ~ Scheme to be implemented on pan India basis.
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LOK SABHA SECRETARIAT /g/p/zw/ué %
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 33

Subject: Reguest for dropping of Assurances given in replies to:-

(i) - Unstarred Question No. 6641 dated 06 May, 2015 regardmg “Land for
Netaji Memorial” (Annexure-I).

(i) Unstarred Question No. 4129 dated 23 December, 2015 regarding "Land
for Netaji Memorial” (Annexure-II).

The above’ mentionedQuestions were addressed by Shri Ashwini Kumar, M.P;, to the

~ then Minister of Urban Development. The contents of the Questions along with the replies of

the Ministers are as given in Annexures I and IL

NZ. T WiE replies to. the Questions were treated as Assurances and required to be

.|mplemented by the Ministry within three months of the date of the reply but the Assurances

are yet to be implemented.

.

3: In this regard, the Ministry of Housing and Urban Affairs (erstWhile Ministry of Urban
Development) vide OM. No. L-IIB/LS/USQ No. 6641/128 dated 05 May,' 2020 have stated as
under:- ]

"A request had been recelved from Netaji Subhash Foundation on 11.02.2015 for
aliotment of land out of the land allotted to Indira Gandhi National Centre for Arts
(IGNCA) for construction of a Netaji Bhawan in New Delhi. The matter was examined
in consultation with the Tech. Section of the Land & Development Office (L&DO).

Technical Section opined that land measuring 24.706 acres allotted to IGNCA cannot
be allotted to any other institution as it is not possible to take back the Iand. for re
allotment to any other body. This office vide its letter dated 11.05.2015 als

requested M/o Culture , the nodal Ministry of IGNCA, to offer their comments in thi

regard. As the matter was under examination, the reply to the another similar US

No. 6641 dated 06.05.2015 was accordingly placed before the Parliament.

M/o Culture vide its O.M. dated 25.06.2015 had /inter-alja informed that no pa

of IGNCA can be spared. Thereafter, the matter was under examinatior at variol



levels and a meeting was also held in this regard by the then Hon'ble UDM with the
then Hon'ble Minister of Culture on 05.08.2015; however, no decision could be taken.
As such, it was mentioned in reply to above mentioned Unstarred Questlons that the

matter is under examination.

Subsequently, the Netaji Subhash Bose- -INA Trust requested to allot 6 acres of
land on Minto Road for the purpose of construction of Netaji Subhash Memorial.
~ The request of the Trust was examined and found that no such land measuring
6 acres is available for- allotment at Mlnto Road. They further: Opmed that two plot
admeasuring 2.08 acres is lying vacant on the Minto road. Accordingly, a proposal for
allotment of said to INA Trust was placed before the LASC. The LASC in its meeting
held on 03.06.2016 observed as under:

"The Commltl:ee is of the view that the Trust in question is a private Trust and
in view of the policy belng followed since 2006, the land cannot be allotted to private
Trust. It was, however, decided that if the concerned Ministry Viz. either Ministry of
Culture or Ministry of Home Affairs decides to construct such a memorial, then the
land could be allotted to one of these Ministries on Governmeht to Government |

transfer basis."

~ Accordingly, the matter was agam taken up wlth M/o Culture wde this office
O.M. dated 13.07.2016. Ministry. of Culture vide their letter dated 16.09. 2016
informed no such proposal is under consideration at this stage. It was also mentioned
that M/o Culture is not the nodal Ministry of dealing with Netaji Subhash Bose - INA
Trust. Al matters relating to Netaji Subhash Bose are dealt by the Ministry of Home
Affairs. As such, the matter may beé taken up with Ministry of Home Affairs.

4. In view of the above, this office vide its O.M. dated 17.10.2016 requested M/0
Home Affairs (MHA) to look into the request of Netaji Subhas Bose - INA Trust and if
they find it appropriate, a proposal in this regard may be sent to this Ministry which
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would be considered as per the policy. However, no response in this regard was
received from M/o Home Affairs so far.

“he matter was once again considered by the LASC in its meeting held on
12. 05 2017. It was observed in the meeting that in the absence of any commitment
from M/o Culture, it would not be possible to allot the aforesaid plot for the Memorial

\

to a private.trust. -

Later on, the then Hon'ble MoS(1/C), M/o Culture vide his D.O. letter dated
07.06.2017 informed that while commemdrating birth centenary/125th/150th birth
anniversaries of eminent personalities, M/o Culture provides financial assistance for

construction of memorials in the memory of such personalities. However, cost of land
is not borne by the M/o Culture. As such, the land free from all encumbrances and
also free of cost needs to be made available for construction of such memorials.

Keeping in view the circumstances mentsoned above, this ofﬂce ttme to time
requested M/o Parliamentary Affairs for extension of time in respect of the above two
assurances. The last extension in ‘both the assurances were given upto 06.02.2020.
However, it may be seen that no such proposal of allotment of land to Netaji Subhash
Foundation has been moved by MHA and M/o Culture is not ready td take land on the
prescribed rate. It is further mentioned that policy. being followed since 2006, the land
cannot be allotted to a private organization, namely, Netaji Subhash Bose-INA Trust.

In view of the above, the Ministry with the approval of the Minister of State (IC),

Ministry of Housing & Urban Affairs have requested the Committee to drop the above
mentioned Assurances.

The Committee may consider.

New DELHI

DATED: \4\\-; \\2_02\

26
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. 10/23/2020

MINISTRY OF URBAN DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NU: 6641
ANSWERED ON: 06.05. 2015

; LAND FOR NETAJI MEMORIAL
' ASHWINI KUMAR

* Will the Minister of

' URBAN DEVELOPMENT

be pleased to state:-

i (a) whether Netaji Subhash Chandra Bose INA Trust have requested the Government for the
allotment of land in New Delhi to set up Netaji Memorial; and

' (b) if so, the status of the request?

| £ =ins ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI BABUL
i SUPRIYO)

a) :Yes, Madam.

b) : The matter is under examination. /

Zx

A .~ GOVERNMENT OF INDIA - Amnexuwe - |
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GOVERNMENT OF INDIA = °

MINISTRY OF URBAN DEVELOPMENT
. LOK SABHA

UNSTARRED QUESTION NO.4129
TO BE ANSWERED ON DECEMBER 23, 2015

MEMORIAL OF NETAJI -
No.4129 " SHRI ASHWINI KUMAR:

Will the Minister of URBAN DEVELOPMENT be bleased to state :
a) whether THE Government has received request from various

organizations for ailotment of land in the vicinity of india Gate to

set up Netaji Memorial; and

b) if so, the ‘detalis thereof and the action taken/ heing taken by the
Government in this regard? -

| ANSWER |
THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELGOPMENT
(SHRI BABUL SUPRIYO) |

‘a) : Yes, Madam.

b) : The matter is under examination. /

25
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LOK SABHA SECRETARIAT
COMMITTEE ON'GOVERRMENT ASSURANCES BRANCH
MEMORANDUM No. 34-

Subject: Request for dropping of Assurance given in reply to Starred Question No, 150
dated 28.12.2017 regarding “Drinking Water Proposals."

On 28t Degember, 2017, Shri Laxman Giluwa, and Shri Laxmij Narayan Yadav
M.Ps., addressed a Starred Question No.150 to the Minister of Drinking Water and
Sanitation. The text of the Question alongwith the reply of the Minister are as given-in the

Annexure.

2. The reply to the Question was treated as an Ass‘u'rance by the Committee on

Government Assurances and required to be implemented by the Ministry of Drinking

Water and Sanitation within three months from the date of the reply but the said -
Assurance is yet to be implemented, | '

3. In this regard, The Ministry of Drinking Water and Sanitation* vide their QM.
No.H.11012/11/5/2018-Water-1 dated 14.05.201 8, have stated as under -
“The information given in the reply of above cited question which has been treated

as Assurance may not be treated as Assurance as it is ongoing process 1o receive
the proposals and funds release under National Water Quality Sub Mission

(NWQSM). The same is merely the statement of facts.”
4. In view of the above, the Ministry, with the approval of the Minister of State 'for
Drinking Water and Sanitation have requested  the Committee to drop the said
Assurance.

The Committee may consider.

DATED :- \4\o\lza el

NEw DELHI:

* A new Ministry named the Ministry of “Jal Shakti’ has been formed by merging the Ministry

of Water Resources, River Development and Ganga Rejuvenation and Ministry of Drinking
water and Sanitation.
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. " GOVERNMENT OF INDIA Alpgus

_ MINISTRY OF DRINKING WATER AND SANITATION
._./—:“'

LOK SABHA
‘STARRED QUESTION NO.150
TO RE ANSWERED ON 28.12.2017

Drinking Water Proposals

+*150.SHRI LAXMAN GILUWA,
SHRI LAXMI NARAYAN YADAV i

»-

Will the Minister of DRINKING WAT ER AND SANITATION be pleased to state:

(a) the details of proposals with regard to providing drinking water received by the Government
from the States during each of the last three years and the current year, State-wise; and

(b) the action taken by the Government on these proposals and the outcome thereéf, proposal and
State/UT-wise? : .

ANSWER

MINISTER FOR DRINKING WATER AND SANITATION
(SUSHREE UMA BHARTY)

{a)to (b). A Staterﬁent is laid on the table of the hoﬁse.

JSo
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Statement referred to in the reply o Lok Sabha Starred Quesiion MNs. 150 due for ans Sl oR
28.12.2017. | - '- A o i
(a) & (b) Rural drinkiﬁg water supply is a state éubjgct. This Ministry supplements the esﬁ'orts{of
the states by providing them with techniéa] and financial assistance through the eentrally
sponsored National Rural Drinking Water Programme (NRDWP) for improving the coverage
of clean drinking water to raral population. Under NRDWP, states are empowemd to plan,
design and execute rural water supply schemes which are approved by State Level Scheme
Sanctioning Committee (SLSSC) and do not come to this' Ministry for approval. |
Further, this Ministry bad launched National Water Quality Sub;lﬁssion (NWQSM) for which
proposals submitted by the States, proposals considered in theé Ministry and funds released
under NWQSM as on 22" December, 2017 is at Annexure, |

Moreover, States seeking external assistance from. international lending agencies for rural
drinking water supply projects do submit proposais to this Ministry for recommendation to
Départmcnt of Economic Affairs (DEA), Ministry of Finance. Since 2014-15, eighteen such
proposals have been received from the States. Six of these proposals were deficient in respéct

- of requisite documents and the rernaining 12 have been recommended to the DEA.

5“
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(¢ {Pmexare mferred to im vepiy to pari (2) of Lok Sabha Siarred Q. No. — 150 due fm- an

N m - e - o o

BSWer
om 28.12.2017
2 No. State Nos. of Nos. of Fund Remarks
Proposals Proposals released
(PWS & considered (in Rs.
CWPPs) crore)
: Submitted
i1 | Andhra Pradesh | 73 Nil Nil Additional _details /
: : proceedings are
awaited
2 Assam 122 Nil Nil Additional details /
proceedings are
- . awaitéd
3 Bihar | 794 i3 80.37 .| Balance proposals are
, under examination
4 Chhattisgarh 15 (CWPPs) | Nil Nil .| Additional details /
: proceedings . arc
awaited
B Haryana 12 06 09.63 Balance proposals are
.| under examination
kGL Jharkhand 01 01 07.25-~ -*|"85] :
[ | Rajasthan 1,052 (49- | Nil Nil Additional details /
: PWS & 1003- ' PIOCEEdings —are-
CWPPs) awaited
8 Telangana 77 o 440.51 Nil
9 | West Bengal 07 03 154.37 Balance proposals are
‘ under examination——

: PWS Piped Water Supply Scheme and CWPPs: Community Water Purification Plagts ———_#

32




-8




LOK SABHA SECRETARIAT bbesdbe 7L
COMMITTEE ON GOVERNMENT ASS URANCES BRANC

Y MEMORANDUM No. 35

Subject: Request for dropping of Assurance given in reply to Supplementary to
Starred Question No. 164 dated 11 August, 2011 by Shri Hukumdev
Narayan Yadav, MP regarding “Wasteland Development Programme.”

On 11 August, 2011, Shri Jeetendra Singh Bundela and Shri Sanjay Brijkishor Lal -
Nirupam, M.Ps., addressed a Starred Question No. 164 to the Minister of Rural
Development. The text of the Question along with the reply of the Minister is given in
the Annexure.

2. During the discussion, Shri Hukumdev Narayan Yadav, M.P., raised the following

Supplementary to Starred Question No. 164 dated 11 August, 2011-to the Minister of
Rural Development:-

*T would like to humbly request the Honourable Minister, Shri Jairam
Ramesh to reply to my question in Hindi, as he speaks Hindi well, to
make the millions of farmers of the country to understand his reply very
well. My question is pointed. We needed to organized movement under
the leadership of Dr. Ram Manohar Lohiya from the year 1962 to 1977 on

- this issue and used to say that waste land and barren: land will be
reclaimed and Bhoomi Sena will be raised.... comprising poor, marginal
and small farmers, Dalits, forest dwellers, unemployed youths of the -

- agricultural sector in order to provide them employment because by
treating the land as their mother, they can reclaim the barren, waste and

rocky land, convert it into greenery with their hard work to create a new
country."

3 In reply, the then Minister of Rural Development (Shri Jaiyam Ramesh) stated as
follows:-

“Hon'ble Madam Speaker,r I will definitely consider the
suggestions of Hon'ble Member of Parliament. I do remember
that some 20-25 years back several State Governments when
Mr. Ram Krishan Hegde was the Chief Minister of Karnataka, that
time he had constituted Bhoomi Sena and such efforts were also
made by few other States. This is a good suggestion. We wjill
definitely consider whether we can constitute Bhoomi Sena on
behalf of the Union Government under the Usar land or Sodic
Land Reclamation Programme. But in the case of MGNREGA
programme, I want to say.... (interruption).”



4. The above rep\y was treated as an Assurance by tHe Committee and required to
be implemented by the Ministry of Rural Development within three months from the
date of the reply but the Assurance is yet to be implemented.

. The Ministry of Rural Development vide O.M. No H—11012/2/2011—PPC dated 08
February, 2012 had requested to drop the Assurance on the following grounds:-

“That the objectives of the Bhoomi 5ena, proposed by Hon'ble Member, is similar
to the works executed by the Watershed Committee, the dedicated agency at
village level for implementation of Integrated Watershed Management

Programme (IWMP). The Watershed Committee at village level is constituted by

the Gram Sabha with at least 10 members o implemeént the watershed project -

with the. technical support of the watershed Development Team (WDT). As per
the Common Guidelines 2008, half of the members of this Watershed Committee
shall be representatives of Self Help Groups (SGHs) and User Groups, SC/ST
community, women and landless persons in the village. One member of the WDT
‘shall also be represented in the Watershed Committee.

Since an agency Viz. Watershed Committee similar o Bhoomi Sena

already exists in the 1mplementati'on set-up Of Integrated Watershed *

Management Programme; it is requested to delete the Assurance.”

6.  Theabove request for dropping the Assurance was considered by the Committee |
at their sitting held on 14 January, 2013 and it was decided not to drop the Assurance.

The Committee according\y presented their Twenty seventh Report (15th Lok Sabha)
on 13 March, 2013. The Committee were not conv'mced with the reasonings adduced by

the Ministry for dropping of the Assurance and desired specific actions taken by the

Ministry on the suggestions of the Hon'ble Mermber.

7 However, the Ministry of Rural Development (Department of Land Resources)
vide O.M. NQ.H-11012/02/2011-PPC dated 21st October, 2020 have now stated as
under :- , :

“The objectives of the Bhoomi Sena, propOsed by Hon'ble Member, is to
make land army of the youth who are poor, weak, poor farmers of villages which
are in the category of marginal and small farmers, dalits and forest dwellers,
unemployed SO that they will also get the employment. There exists Watershed
committee - the dedicated agency ot village level, for imp\‘ementatidn of
erstwhile Integrated Watershed Management Programme (IWMP) since 2009-10
and now in the Watershed Development Component of Pradhan Mantri Krishi
Sinchayee Yojana (WDC—PMKSY) since 2015-16. Under the Common Guidelines
for Watershed Development projects - 2008 (Revised Edition - 2011), the
Committee is constituted by the Gram Sabha with at least 10 members 0
implement the watershed project with the technical support of the Watershed
Development Team (WDT). Half of these members are representatives of Self
Help Groups (SHGs) and User Groups, SC/ST community, women and landless



rzt

persons in the village. One member of the WDT also be the member in the-
Watershed Committee. It is evident from the description of the Committee that
o the objectives of Bhoomi Sena proposed by Hon'ble Member and Watershed
Committee are similar in nature. There is a secured involvement of the village
level people in the implementation of project works. The data shows that
between 2015-16 to 2020-21 (Q1), 281 lakh man-days of employment has been
generated under the WDC-PMKSY. Moreover, since the year of Assurance i.e.
2011, almost 72% projects under the Scheme have already been completed and
no more new projects are being sanctioned. As such the scheme is scheduled to
get over by March, 2021."

' In view of the above, the Ministry, with the approval of the MOS(RD), have once
again requested the Committee to drop the Assurance.

The Committee may re-consider.

NEw DELHI :
DATED: \4‘01 |za2 ]
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GOVERNMENT OF INDIA ‘
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
STARRED QUESTION No. 164
TO BE ANSWERED ON 11.08.2011

WASTELAND DEVELOPMENT PROGRAMME

*164: SHRI ~JEETENDRA SINGH BUNDELA:
SHRI SANJAY BRIJKISHOR LAL NIRUPAM:

Will the M_inister of RURAL DEVELOPMENT be pleased to state:

(2) the targets fixed and achievements made under the Integrated Wasteland Developiment
Programme (TWDP) during the last two years and the current year and State/ UT-wise;

(b) the slippage, if any, in realising the tm‘g‘éts, alongwith the reasons therefor;

(¢)  the names of the agencies entrusted with the implementation of the programme, State/
e . UT-wise; | . 3

(d) the total wasteland and degraded land developed under the programime in each State/UT
during each of the last three years indicating the employment generated thereby; and

(€)  the funds sanctioned, allocated and utilised by each State/UT dm:ing the above period?

ANSWER
MINISTER OF RURAL DEVELOPMENT
(SHRI JAIRAM RAMESH)

(a)to(e): A statement is laid on the Table of the House.

L S SN ]
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Statement referred to in reply to part (a) to (e) of the Lok Sabha Starred Question No. 164 due -
for reply on 11.08.2011

(a)  The Integrated Wastelands Development Programme (iWDP) is an area development
programme under which projects were sanctioned on watershed basis since 1995-96 till the
~ year 2006-07. The programme being demand driven, no Statewise targets were fixed. The
State/ UT-wise achievements in terms of funds released under the programme during the last
two years and current year is at Annexure-1.

(b)  Inview of ‘a’ above, question does not arise.

(c)  The Statewise agencies entrusted with the implementation of the programme are at
Annexure-II. ' ‘ ’

(d) As per the inform‘atioh furnished by the States, the Statewise details of total wasteland
and degraded land developed under the programme during each of the last three years
indicating the employment generated thereby are at Annexure-I11.

(e) As pér the information furnished by the States, the Statewise details of funds released
and utilised during the last three years under the programme are at Annexure-IV.

o e deveve




Anuexure referred to in reply to part (a) of Lok Sabha Starred Questton No. 164
due for reply on 11.08.2011 .

¥ Annexuye.y
Statewise achievements in terms of funds released under Integrated Wastelands Development
Programme (IWDP) during the last two years and current year
(* as on 31.07.11)

(Rs. in crores)

SL Funds released
No, | NemeoftheState |—onsane—7"9010-11 | 3011-12°
1 | Andhra Pradesh - 34,35 12.20 0.94
2 | Bihar : 3 DRV ;
3| Chhattisgarh 13.82 342 0.26,
4 |Goa ;
5 | Gujarat . 23.69 15.74
6 | Haryana 3.84 5.58
~ 7 | Himachal Pradesh I35 16.95 3.83
g8 | Jammu & Kashmir i 120 2.28
9 | Jharkhand ' 3.07 1.30 o ]
10 | Karnataka 35.34 17.42 2.06
11 |Kerala. : 3.20 . 6.98 ‘
12 | Maharashtra . L ONAs6 - 38.27 1.24
13 | Madhya Pradesh - 28.90 1240 - b by
14 | Orissa i 2795 25.29 11.06
15 | Punjab ' ' 2.90. : 2.09 1.26
16 ! Rajasthan 22.53 7.92 1.12
17 | Tamil Nadu P 13.61 0.27
18 | Uttar Pradesh .= - 46.38 845 1.59
19 | Uttarakhand 7.60 15.64 2.33
20 | West Bengal 5.46 _ 87
North Eastern States ‘ .
21 | Arunachal Pradesh . 26.68" 26.80 1.41°
22 | Assam : 21.52 13.36 4.05
23 | Manipur 10.97 15.43 i ]
24 | Meghalaya 15.95 25.80 - 1.06
25 | Mizoram ; ' 36.70 28.01 B T30
26 | Nagaland - 75500 0.44
27 | Sikkim 8.45 1.84 . 0.86
28 | Tripura 0.39 _
Total 465.91 | 325.74 38.04

Note: The programme is not operational in Union Territories.
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Annexure referred to in reply to part (c) of Lok Sabha Starred Question No. 164

due for reply on 11.08.2011 -
Annexure-11

State-wise agencies entrusted with the implementation of Integrated Wastelands Development

Programme (IWDP)
S. No. State Nodal Department
1 Andhra Pradesh Department cf Rural Development
2 Bihar Department cf Rural Development
3 Chhattisgarh Department of Pancaayat & Rural Development
4 Goa ] ' _ Department cf Rural Development
5 Gujarat e Department of Rural Development
6 Haryana Department of Rural Development
i Himachal Pradesh . Department of Rural Development
8 Jammu and Kashmir Department of Rural Development
9 Jharkhand ] . Department of Rural Development
10 | Karnataka Watershed Development Department
11 Kerala : 1 Department of Local Self Government
12 | Madhya Pradesh Department of Panchayat & Rural Development
- 13 | Maharashtra [+ Rural Development Department
14 | Orissa ' Department of Agriculture
15 | Punjab ' Department of Rural Development
16 - | Rajasthan Department of Rural Development
17 | Tamil Nadu- Department of Agriculture
18 | Uttar Pradesh _ Department of Land Development & Water
Resources
19 Uttarakhand Department of Rural Development
1 20 | West Bengal Department of Panchayat & Rural Development
North Eastern States
21 | Arunachal Pradesh _ Department o7 Rural Development
22 | Assam ' Departiment of Rural Development
23 | Manipur Department of Rural Development
24 | Meghalaya . Department cf Soil Conservation’
25 | Mizoram Department of Rural Development -
26 | Nagaland _ Department of Land Resources DeveloPment
27 | Sikkim Department of Fores!, Environment & Wild Life
Management
28 | Tripura ' Department of Agriculture

Note: The programme is not operational in Union Territories

\“



Annexure referred to in reply to part (d) of Lok Sabha Staried Question No. 164
due for veply on 11.08.2011

Annexure-Iff

Statewise details of total wasteland and degraded land developed under Integrated Wastelands

Development Programme (IWDP) during each of the last three years indicating the

employment generated

| Wasteland and degraded land Employment generated

130. Name of the State. ~ developed (lakh ha) (mandays) in lakh

ol . 2008-09 | 2009-10 | 2010-11 { 2008-09 | 2009-10 | 2010-11

1 | Andhra Pradesh 6.43 4.71 7.24 298 " [\ 2320 || " sd

2 i L 0.90 0.94 0.88 8.06 14.77 13.86

3 Chhattisgarh - 0.40 0.34 0.18 130.26 19.75 10.41

4 Goa - NR NR NR 0.03 NR- NR

5. | Gujarat 0.54 0.71 0.53 8.25 10.25 7.13
-6 Haryana 0.06 0.04 0.02 - 1.06 0.49 {LIZA !
~7 - | Himachal Pradesh |  0.43 0.39 037 9.15 959 | 894 |

8 | Jammu & Kashmir NR . NR NR . 2.78 4.71 NEE

9 | Jharkhand 0.12 0.14 ONe 1T oa) 2.03 181

10 | Karnataka 0.60 0.51 048 | 2841 24.54 18.28 |

11 [ Kerala 0.09 0i0s5. . 0.08 3.10 1.03 -2.80

12 - | Maharashtra RO 0.75 0.60 23.87 52.35 42.57

i3 | Madhya Pradesh ~ 1.09 - 0.65 036 | 63.37 40.03 | NR

14 | Orissa 0.35 0.52 - 0.48 11.05 14.76 12,94

15 | Punjab 0.06 . 0.04 0.03 008 | 0.06 0.04

16 | Rajasthan 0.84 0.55 0.26 50.21 23.81 8.13

17 | Tamil Nadu 0.15 0.04 0.07 25.67 14.92 9.20

18 | Uttar Pradesh 123 0.85 0.27 66.77 44.55 WUl

19 | Uttarakhand - 0.32 0.33 0.25 16.20 1423 8.59
20 | West Bengal 0.07 0.07 0.12 5.63 5.81 3.54
North Eastern States ’ ; ’l » ;

21 | Arunachal Pradesh 0.22 0.24 0.23 5.91 9.22 13.37

22 | Assam " NR NR NR -0.19 0.21 0.27

23| Manipur o 0.24 0.13 27.63 3421 17.44
24 | Meghalaya 0.18 0.35 0.49. 25.03 . 69.26 112.45
25 | Mizoram 0.01 0.004 0.002 36.66 T e v

26 | Nagaland 0.40 0.15 ~ 0.01 18.00 7.00 0.72

27 | Sikkim 0.03 0.02 0.07 0.90 0.55 1.86

28 | Tripura 0.01 0 0.004 0.56 e 0.16

Total 14.91 12.634 | 13.286 | 499.12 | 47839 | 363.92

Note: The programme is not operational in Union Territories

NR - Not reported
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Annexure referred to in reply to part (e) of Lok Sabha Starred Question No. 164

due for reply on 11.08.2011

. Wastelands Development Programme (IWDP)

.

Annexure-IV

Statewise details of funds released and utilised during the lzst three years under Integrated

(Rs. in crore)

Funds released

Sl Name of the State Funds utilised
No. 2008-09 | 2009-10 | 2010-11 | 2008-09 | 2009-10 |2010-11
1 Andhra Pradesh 44.43 34.35 12.20 32.64 36.04 33.44
2 Bihar . 7.32 5.71 0 6.73 6.74, 4.26
3 Chhattisgarh 30.44 13.82 8.4z 25.71 19.45 12.25
4 | Goa 0 0 0 NR " NR NR -
5 Gujarat - 31.86| 23.69 15.74 27.05: 3568 | 2673 |
6 Haryana 428 3.84 5.5& 4.98 3.46 2.75
7 | Himachal Pradesh 23.48 13.52 16.93 24.71 22.93 18.79
8 Jammu & Kashmir 4.55 11.21 2.28 NR 11.60 NR’
9 Jharkhand 841 3.07 1.3C 7.58 7.18 3.25
10 | Karnataka 46,02 | 3534 17.42 31.91 36.66 | 30.18
11 | Kerala 11.46 3.20 - 6.9¢ . 6.20 3.76 5.60
12 | Maharashtra 28.76 | 37.56 38.27 24.95 45.52 | 34.95
.13 | Madhya Pradesh 60.44 | 28.90 12.40 65.47 . 39.12 22.19
14 | Orissa 33.54 27.45 - 25.29 20.74 ~31.28 28.64
15 | Punjab 360 2.90 2.09 2,93 2.09 1.65 -
16 | Rajasthan 4526 22.53 7.92 . 52.36 34.02 | 15.67
17 | Tamil Nadu 34.60 11.22 13.6¢ 32.70 16.55 13.93°
18 | Uttar Pradesh - 70.58 46.38 8.45 78.74 50.36 17.42
| 19 | Uttarakhand 24.64 7.60 15.64 18.33 19.06 16.03
20 | West Bengal 704 £46 3.52 5.03 6.65 8.28
North Eastern States , ,
21 | Arunachal Pradesh 32271 26.68 26.80) 12.90 14.26 13.85
22 | Assam 3893 | 21.52 13.36 0.72 0.65 0.55
23 | Manipur 11.18 ] 10.97 15.4% 11.13 14.69 7.75
24 Mcghalaya 942 15.95 25.80 11.65 S 17.31 24.06
25 | Mizoram 2650 | 36.70 28.01 29.65 38.98 19.02
26 | Nagaland 2758 7.50 - 0.44 25.20 9.98 0.99
27 Sikkim 2.60 8.45 1.84 2.33 1.44 4.84
28 | Tripura 1.58 0.39 1.03 - 0.28
| Total 670.82 465.91 325.74 | 563.37 525.46 | 367.35
Note: The programme is not operational in Union Territories
NR-Not reported
L T




(Q.No.164)
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SHRI JAIRAM RAMESH: Madam Speaker, the hon. Member has asked a
question on the Integrated Wasteland Development Programme. I want to mention
to the hon. Membér that today the Government of India runs one prbgramme
called ‘Integrated Watershed Development Programme’ whicﬁ ihtégratés the
Integrated Wasteland Development Programme, the Desert Devélopment

Programme and the Drought Prone Areas Programme. There is no such thing as an

Integrated Wastelénd-D'eveiopfnent Programme today. The ﬂags’hip. programrhé 18

the Integrated Watershed Developmcﬁt Programme ‘which brings together all the
three old programmes, that is, the Wasteland Development Programme, Drought
Prone Areas Programme and the Desert Development Programme.

I want to assure the hon. Member that this is an 6n-goingvprogramme. We
are sanctioning projects under this programme. So, there is no question of this

programme stopping in 2012. These projects will continue.
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Today there are about 36 million hectares in India which are considered
cultivable wasteland. In the year 2000, the amount of land that was considered to
be cultivable wasteland was about 51 million hectares. So, in the last ten years,
about 15 million hectares of vcultivable wasteland has been made cultivable. Our
objective is that all these 36 million hectares should be made cnltivacle.

In this context, I want to mention, Madam, one of the great success stories

in this country has been the Usar Land or Sodic Land Reclamation Programme in

.Uttar Pradesh where over. the last ten years, in the ten districts of Central Uttar'

Pradesh almost 180,000 hectares of usar land or sodic land has been reclanned '

' beneﬁtmg almost 370, 000 smiall and marginal farmers.

So, I wish to assure the hon Members that under the Integrated Watershecl i

- ——e .
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' Development Proglamrne hIS concerns on deserts and d1ought—prone areas,
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part1cu1arly in Madhya Pr adesh and Rajasthan, w111 be taken mto account.
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SHRI JAIRAM RAMESH: Madam, the blocks for Wthh proposals are prepared

by the State Government will automatically be included.

o iorr Frew ; oemw wee, seEte Reg @ RIS @ mmm#g<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>